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CENTRAL ADMINI-STRATIV'E TRI3UNAL 
CUTTA( 3 ENCH:JTTA( 

ORIGINAL APPLI-CATION NO. 777 OF 195 
Cuttck this the 27th day of August/02 

Janardan Behera 	 ... 	 Applicant(s) 

- VERSUS- 

Union of India & Others 	... 	 Respondent(s) 

FOR INSTRUCTIONS 

1, 	whether it Qe referred to reporters or not 7 
2. 	whether it e circulated to all the 3C1es of the ° 

Ctral Administrative Tribunal or not 7 

(M. R. MOHANTY) 	 (V. SRIKANTAN) 
MEM3 E(JUDICI AL) 	 MEMI3 ERCADMINISTRATI VE 



) C2RAL AOMINISTRATIVE £LI3UNAL 
W TTA K £3 ENCH ; 3J T £'ACK 

ORIGINAL APLIATICT NO. 777_OF 1995 
Cuttack this the2 	aAug,7c 2 

CO RAM: 

THE HON 3 L E MR. V. S RI KAN TAN, M EIL3 ER (AD?'tt N IS TRA TI \J 
AND 

TEE HON3LE NR.M.R.MOHANTY, MEM3Es(JUDIAL) 
... 

Janaran Behera, age-1 aoout 44 years, 
s/o. Late Chintamarii 3eher, resent1y 
working as Tradesman C, Ticket No.597, 
Equipment 4ng, Proof & Experimental 
Establishment, Chanipore, Salasore - 
a perman€nt resiient of Village:;ladia, 
P0: Ranasahi, Distdct3alasore 

... 	 Applicant 

By the Advocates 	 M/s.3iswajit Moharity 
S. Patra 

- VERSUS- 

UniOn of India represented through Secretar' to 
Govt. of India, Ministry of Defence, south 3loCk, 
New Delhi 

scientific Advisor & Director G1eral of Research 
& DeVelopment, Defence Research & Development 
Organisation, B i4ng,  S€na Bhawarx, New Delhi 

Commandant, proof & Experimental EstaDlishment, 
Defence Research & Development Organisation, 
charidipore, DiStCiCt : Balasore 

chittaranjan BhOi, Tradesman 3, Picket NO.722, 
Equipment 1king, proof & Dcperimental Establishment, 
Chandipoce, L3alasore 

Res pond ents 
By the dcate 	 Mr.U.13.Mohapatra, 

Addl.standing Counsel 
(Central) 

ORDER 

V. SRK.1TANL  MER(ADMINISTRAPIVE) : Heard S h r i Biswajit 

Mohanty, the learned counsel for the applicant and Shri U.N. 

Mohapatca, the learned Addl.Standing Counsel appearing on 

behalf of the aespondents. 

2. 	In this case, the applicant joined as Helper on 

31.05.1971 whereas Respondent No.4 joined as helper on 

0 
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1.3.1979. Thereafter the applicant was appointed, as semi 

skilled Industrial Employee on 25.7.1933, whereas Res. No.4 

was appointed as Semi Skilled Industrial Dnployee on 

16.11.1933. subsequently, all, the inustrial employees in 

the scale of Rs.210-20/- belonging to Semi. Skilled category 

were designated as Tradesman E and therefore, a common 

seniority list was prepared. The flame of the applicant 

figures at si. NO. 22 whereas name of Res. NO.4 figures 

at 51. No.25. Thereafter 11 Tradesman E were upgraded ftom 

semi Skilled category to Skilled category being designated 

as Tradesman C vide letter dated 15. 10. 198 4(Annexure_A/3) 

and Res. No.4 was also included in the category of Tradesman 

C vide letter dated 23.12.1994(Annexure_A/4), whereas the 

applicant was not included in the upgraded category of 

Tradesman C. A Committee was appointed, which recommended 

that all Tradesman E borne on the strength of D.R.D.0. 

as on 15.10.1994, irrespective of their job titles should 

be upgraded as Tradesman C. 4hen no action was taken on 

the report of the Committee, some of the emploees approached 

the Hyderabad 3iCh of the Tribunal in 0. A.363/33, which 

directed that the scale of Rs. 260-400/- 	. applicable to 

Tradesman C should be given w. e. f. 15. 10. 1934. The RspQfld]tS, 

Ct, hover1 	reared IP 

The Resfldents carried the matter in appeal oefore the 

Hon'ble Supreme Court and the appeal was dismissed by the 

Hon'ble Supreme Court on 15.11.1939. Even thereafter the 

Respondents did not take any action in giving the befit 

of the scale of R2.260-400/-. The applicant, thereafter 
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along with others filed O.A.455/92, which was disposed 

of oy this Tribunal on 3.5.1994, by allowing the O.A. 

Thereafter the 3pplicant was placed in the pay scale of 

R..260-40Q/- 15.10.1984, for the purpose of seniority. 

In the meanwhile, Respondent No.4 was promoted to the 

post of Tradesman 3 w.e.f, 6,9,1993. On Coming to know 

the promotion of RespOndent No.4 to the post of Tradesman 

3, the applicant submitted a representation on 20.9. 1994 

(AnflexUre-A/7) and again on 14.7.1995(Annexure-A/3). when 

no action was taken by the respondents on the representations 

of the applicant, he filed this Original Application for 

convening a review . P.C. for considering his promotion to 

the post of Tradesman 3, which is a non selection post. 

and in view of the fact that his junior (Res. NO.4) has 

oeen promoted to that post, 

3. 	The facts as mentioned by the applicant are not 

disputed. The only point is that Respondent No.4 was promoted 

earlier in the year 1993 to the post of Tradesman B and the 

applicant could not get the benefit earlier.Because of his 

placement in the grade of Tradesman c in the scale of Rs.260-

400/- w. e. f. 15. 10. 1984 vide order dated 1. 7. 1994 (Ann exure-A/5 

the applicant cannot lose his seniority Over Res. No.4. In 

this view of the matter, the applicant is, entitled to be 

promoted to the post of Tradesman 3, w. e. f. the date Res. 

No.4 was so promoted. Accordingly, this Original Application 

dispos1 of with,  a direction to Respondents  to consider the 

case of the ap:.licaflt for promotion to the post of 

LI 
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Tradesman B w.e.f. the date his junior (ReS. No.4) was 

SO promoted. This exercise shall be Completed within a 

prid of three months from the date of receipt of copies 

of this order. No costs, 

- (M.HANr) 
MEMB ER(JUDICIAL) 

(v. SRIKN TAN) 
MEM3 ER(ADMINISrRArI vP 


